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good I for one would feel that the
old system of one or two people being
nominated from this House 1s good
enough and we should not elect any-
body to the place We should not
quarrel on the procedure or the
method in the name of elections over
this issue Those who are attached
to that name and who could do that
work completely and to the satisfact-
won of the whole of India may come in
there ‘There should be no trouble
aver that I therefore feel that n-
stead of the present proposal of
election, the old system of nomination
should prevail
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Shri C K Nair. I meant the monu-
ment The Samadh: cannot be chang
ed, 1t will be there
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MOTION RE RAILWAY FREIGHT
STRUCTURE ENQUIRY COMMITTEE

Shri Rajendra Singh (Chapra) Mr
Deputy-Speaker, Sir I beg to move

“That the statement containing
recommendations of the Railway
Freight Structure Enquiry Com-
mittee and the Government de-
cision thereon, laid on the Table
of the House on the 18th August,
1958, be taken into consideration '

Mr Deputy-Speaker. Sir, for about
17 months the report of the Mudaliar
Committee had been under the obser-
vation of the Railway Board and only
for 15 days the recommendations and
the decisions of Government have been
under our observation, but within
two hours we have been asked to give
our opinlon on this subject It 1s
quite evident that the subject under
cons:deration 1s so vast and of so
great a magnitude and complexity that
it s not possible for any speaker
to do justice to this subject in such a
brief time

Mr Deputy-Speaker. May [ know
what s the time that the hon Mem-
ber expects for himself®

Shri Rajendra Singh: Sir, that 1s
not my point

Mr Deputy-Speaker. That 1s my
point That s mv concern I might
warn him just in the beginning that
he will have 20 minutes
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8hri Rajendra Singh: Sir, the con-
vention is there that for a motion only
two hours are allowed. What I was
making ocut was this. When such re-
ports of importance are placed before
the House, the Minister in charge
should himself move for consideration
of the report and sufficient time should
be given to the House to study it and
give its considered opinion.

Mr. Deputy-Speaker: Can he give
me any concrete proposal, what he
proposes for the Minister, what he
himself wants and what he leaves for
other hon. Members to participate in
the debate? We have to divide the
time allotted. The hon. Member shall
have his share. The Minister has to
reply. He must take at least as much
time as the Mover does. Then the
Mover himself requires some time for
his reply. There are also other hon.
Members who would like to partici-
pate. That is why I wanttd to know
how much time the hon. Member ex-
pects for himself. 1 said 20 minules.
Will that be sufficient?

Shri Rajendra Singh: 40 minutes?

Mr. Deputy-Speaker: No; 20
minutes.

Shri Rajendra Singh: Sir, I am in
your hands.

Mr. Deputy-Speaker: We shall see
how it proceeds.

Shri Rajendra Singh: Sir, with the
introduction of the Indian Railways
within the ambit of State ownership,
it was not only hoped that we shall
have an augmented receipt of Railway
revenue but, at the same time, we
hoped that railway transport and
freight and fares would be used in
a creative manner so that the economic
development of the country may
take place at a speedy rate.

I find from the terms of reference
of the Committee that the Mudaliar
Committee was charged with the res-
ponsibility to find out ways and means
and to adjust the structure and level
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of freight in a manner so that it
would subsist, it would meet the re-
quirements of the developing economy
of the country and, at the same time,
preserve and augment, if possible,
the economy and stability of the Rail-
way finance. I think the Mudaliar
Commitiee has, by and large, ful-
filled the commitments.

But the first and foremost thing that
strikes us is the promotional
aspect of the report. It
is quite clear that we are passing
through a very serious crisis of fore-
ign exchange. The conventional ex-
ports that we had so far are not in a
position to bring us sufficient foreign
exchange to meet our present require-
ments, with the result that every now
and then we have to go out for loans.
And loans do not come only for ask-
ing; it has its own difficulties. Neither
in the report nor in the decision that
Government have taken over it there
is an indication of any steps proposed
whereby we can augment not simply
our conventional exports, but, at the
same time, find out certain commodi-
ties which could be exported so that
we can augment our export earnings.

Another point, which 1s of vatal im-
portance to this couniry, is that rail-
way freight could be creatively and
dynamically used for the promotion
and development of those parts of
the country which are economically
backward,—for example, Assam,
Rajasthan, certain parts of Bihar and
ceriain other parts of the country—
where we feel that it is desirable in
the national interest to have a speedy
development of the industries. So
that not only the needs of those areas
could be served well, but, at the same
time, the overall condition of the
national economy should improve, it
was very necessary and imperative
for us to have devised means or to
have adjusted the freight structure
and level of freight so as to meet
those requirements.
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On these two points, Sir, 1 feel dis-
appainted. Though there were some
oblique suggestions in the report that
some steps should be taken in this
direction, so far as the decisions of
Government are concesned there is no
indieation, rather it is quite silent on
it, Sir, it is very pertinent from my
view point that when there are some
recommendations from a body as high
as the Freight Structure Enquiry
Committee and Government take some
decisions on them, the reasons that
the Government advance should be
very sufficiently clear and elucidative
The decisions that have been taken by
Government and the reasons that have
been advanced are so cryptic, so
slender, that it 1> utterly difficult for
us to make head or tail of it

15 09 hrs.
{SHRT BARMAN 1n the Chair].

Therefore, for the future my sug-
gestion 1s this  When you have to
come out with your decisions, just tell
us 1n as many words as you can—I
do not say that economy should not
be allowed to go there; it can—the
reasons which have led Government
to take thosc decisions. The House
has a right to expect from the Govern-
ment full reasons, the full causes
which have led the Government to
have taken those decisions

There 1s another thing which, 1
think, 1s very wvitally important, nor
for the railways, not for the trans-
port and communications aspects of
the country, but for the very destiny
of the country. All over this country
I have seen that the decisions of the
Government to slash down the recom-
mendations of the Enquiry Committee
have been approved. In certain
quarters they have been loudly prais-
ed. In this, I understand that the
anxiety of the Railway Minister is to
see that he does not do anything, so
far as his Ministry is concerned, to
contribute towards rise in prices. So
far as that anxiety of his is concerned,
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I am quite sure that it is not me alone
but the entire country is behind him.
But to suppose that increase in rail-
way freight will promote the rise in
prices is not the perfectly right way
of looking at it. For the rise in prices,
we have to look into many things.
Even when there had not been rise in
the freights, there had been abnormal
rise 1n prices. We had inflation and
many economic evils

It you look at i1, you will find that
the Railway Ministry had a supple-
mentary surcharge of over 12 per
cent. It has been given out that some-
thing like Rs. 27 crores were to have
been earned or were carned. But can
you say that this Rs 27 croges earned
additionally by the Government have
contributed towards the rise in prices?
It may have; 1 do not say that it has
not It might have, but the extent 1s
very, very limited

The House knows that the Railway
Plan envisages an mmvestment of the
order of over Rs. 1,100 crores. In the
brochure about the Plan, the Govern-
ment has said that even with this
target, because of the rise in prices,
the Government would need Rs. 100
crores more, apart from the foreign
cxchange, to fulfil the target. So far
as the estimate of depreciation of the
railway 1> concerned, I am sure that
the Railway Minister and indeed every
person will agree with me that our
estimate is somewhat on the conser-
vative side If actually we are to
make good the depreciation aspect of
the railway, apart from the extension
and expansion of the railways, to meet
the growing needs of the country, it is
pretty clear that the amount that we
have earmarked for the depreciation
is not sufficient. We have just to find
out means to meet those requirements

It the recommendations made in the
Enquiry Committee’s report could
have been accepted, the estimated
receipt at the present capacity of the
railway to haul up the traffic could
be—we could have received—a little
over Rs. 32 crores. The Railway
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Minstry has slashed 1t down. It has
satisfied 1tself with Rs 9 crores or a
little over I think those who “are
not sufficiently versed in the economic
aspect or the economic elements of
these considerations or those who are
not keenly alive to the growing needs
of the developing economy would
surely feel a sense of relief, but only
the other day, my leader, Shr: Asoka
Mehta, much to the discomfiture of
our friends and supporters outside
supported the Government on the
floor of the House in 1ts measures to
augment the treasury by exploring
fresh areas of taxation Why? It
was not Jor the love of the Govern-
ment that we supported their measures
to have more taxation It was just
for the fact that we love this country
more than our party

The sorrow of our generation, the
sorraw of our time, 1s that we must
pass through a period of denial, a
period of austerity We cannot es-
cape It 1s difficult I know what I
am speaking shall not be hked by my
ifriends outside I shall be open to
critical observations outside, but even
then, at my cost, at the cost of my
party, and at the cost of popular sup-
port, 1if we are supporting increased
taxes and increased earnings for the
Government, 1t 1s because we feel, and
1 think we very rightly feel, that ou
country needs today more and more
money, even at the cost of denying
the generation certamn comforts and
certain amenities which are nghtly

due to them

There 1s another aspect of it I have
till now dealt with the matter from
the national aspe¢t. Now, we have a
Central Pay Commission examining
the whole thing to see how far they
can meet the demands of the labour-
ers. 1 think if any benefit is to come
out, that will be extended to the
Railway Ministry also. At the same
time, the report of the enquiry made
into the matter regarding Class IV
employees has already been submitted
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to the Ministry The Ministry has not
taken any decision so far on it. Now,
suppose there 1s any suggestion in that
report or any suggestion eventually
comes from the Pay Commuasion that
the condifions of service, the salaries
or the dearness allowance and cer-
tain othuar things pertaining to the
ratlway employees call for incremeéent
and betterment, the Railway Minister
would just come out then and there
and say ‘“No, no, the railway earn-
ihg does not permat it”

It 15 a very vital principle of any
busincss that no business has a right
to stay on so long as it does not pro-
vide, so long as its earnings does not
provide, for its existence This prin-
ciple, howsoever wholesome, could not
be very appropriately apphed to the
1arlways, because, after all, the rail-
way 1s a common crrier, but none-
theless, the railway has to earn 1its
own way not only for the preservation
of what 1t has but, at the same time,
for the promotion of something that
15 1 the interests of national economy
So 1t was expected, and very rightly
expected, that the railway will not
simply €arn to cover up 1its deprecia-
tion and cover up its own working
expenses and operating expenses and
meet the legitimate demands of labour
from time to time, apart from giving
something to the public coffers, but it
will earn sufficiently enough to cover
up certain parts of its expansion The
present indication 1s such that the
railway feels a certain sense of com-
placency and smugness If this atti-
tude remains, both suffer: the country
suffers as well as the labour suffers

Now, what would happen? Only
yesterday, we had a supplementary
surcharge, an additional surcharge.
When the Committee wanted that
those additional surcharges and sup-
plementary surcharges should go away
and that thete should be a permanent
means to give you the same thing, the
same amount of money, or rather a
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little more, without doing any violence
to the existing rules or existing pro-
cedures, you just turned it down.
Even the hon. Rgilway Minister has
given an assurance to the country that
he will not be increasing_the freight
rate of the railways till the next ses-
sion. The next session, will come a
few months after. So, what is the
guarantee that he will not resist the
temptation to increase it afterwards?
That means, by that time the report
of the Pay Commission and the report
of the Class IV employees enquiry
committee will be out and the Rail-
way Minister will say, “we need,
money; our coffers are empty and so,
Jjet us have incrcase rates”. Even if
he dees not say it, the hon. Finance
Minister would come out with fresh
taxation to meet the reguirements.

Mr. Chairman: This can be discussed
in the budget next time.

Shri Rajendra Singh: Everv debate
has to take into account the futurc.

Mr. Chairman: Pour time 1s himited.

Shri Rajendra Singh: I am conscious
of the ime  What 1s the use of giv-
ing something by the 11ght hand and
at once taking 1t away by the left
hand? Actually, the whole thing
seems to be funny

As regards the Rates Tribunal, 1t is
stated in the enquiry report that the
Chairman of the Tribunal has to be
only a man of the judiciary The
same Mudaliar Committee has founa
out for itself that generally judges are
not supposed to be alive to the con-
ditions of social needs which are
changing at such rapid speed. When-
ever there is something of industrial
importance or of some other impor-
tance, they can take only a  strict
legalistic view of it. So, they sug-
gested certain modifications I ani
whole-heartedly in support of them
But at the same time, I could not find
out in the background of this finding
how he can say that the Chairman
shall always be a judicial man?
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The Minister of Rallways (Shri
Jagjivan Ram): The Act has already
been passed by this House.

Mr. Chairman: The hon. Member's
time is up.

Shri Rajendra Singh: My request is-
that all these things may be taken
into account. Will I have 10 minutes

“for the reply, Sir?

Mr. Chairman: He will have some
time Motion moved:

“That the statement containing
recommendations of the Railway
Freight Structure Enquiry Com-
mittee and the Government dec:-
sion thereon, laid on the Table
of the House on the 18th August,
1958, be taken into consideration ”

Shri Naushir Bharucha (East Khan-
desh): The offects of railway freight
structurc on commerce and mndustry
are so far reaching that this subject
had attracted attention since the
varliest times, sinec 1887. There have
been various attempts at rationalising
the freight structure, in 1922, in 1936
and again in 1945. Since indepepr-
dence, as a result of Government
management of the rallways and
change of outlook, the nced for revis-
ing the freight structure became evid-
ent. It is rather unfortunate that the
terms of reference of the committee
were s$o circumscribed that the cor-
sumer interests were completely left
out .

The terms of reference were to re-
view the present railway freight struc-
ture bearing in mind the needs of u
developing economy and  the neces-
sity for maintaining the financial sta-
bilitv of the railways, apart from the
other terms of reference regarding the
nature and character of liability as
carriers and the Railway Freight
Rates Tribunal! 1t appears that the
committee which went into the ques~
tion not only bore in mind the finan-
cial stability of the railways, but vas
haunted by the idea of financial sta-
bility of the railways as if it was their
main responsibility. As a result ot it,
their basic recommendations have
gone sp wide of the mark that even
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the Government have feit that such
radical departures 1n freight structr.s
would upset the commercial and indus-
trial fabriecs I am not domg any
mjustice to the commuttee, whach
obviously has devoted such an amount
of time 1 would, therefoie bv.etly
analyse the recommendations of -hat.
committee and the line of thought
that was pursued by that committee

The committee has recominended
ihat there was necessity 1n changing
the length as well as the nan ber of
legs that went to make up the tele
scopic structure It also made a brief
survey of the additional charges which
were so far imposed by the railways
and it has felt that because there i«
a hkelithood of shortage of wagone< to
continue, short haulages should be dis-
couraged Also 1t prescribed a new
method for levying these chargee It
adopted the present class 9 ané re-
christened 1t as class 100 as the basic
rate and then 1t has fixed peicentages
over that rate or below that 'ote ac-
cording to the iequirements of the
commodity and so foaith Not onlv
that It felt that the relation Letv een
the small loads and the wagca loads
was not properly adjusted and there-
Tore, 1t recommended that thesc rates
should range between the difference
from 15 to 26 per cent Over and
above that I was particularly pleased
with the recommendations of the com-
Tittee that the terminal chargcs must
go, short distance charges and tran-
shipment charges at the break-up
gauge points should go and the ghat
charges at railway-river crossmgs and
the overall miminimum chage of
Rs 1-12-0 per ton should al» be
abolished

These numerous charges have been
taken mnto consideration in fix ng up
the freight structure, but the poin* that
seemed almost to annoy me was that
the Railway Freight Structure Enquuv
Committee kept laoking to the finances
of the railways and said that a gap of
Rs 300 crores had to be bridged
After having an estimate of the
recelpts and the expenditure for the
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plan period, the committee came 10 the
conclusion that Rs 300 crores woiuld
be requuired to bridge that gap and it
spent all 1ts energles in bridging that
gap, absolutely leaving out the con-
sumers’ interests That i1s my objec-
tion The committee’s recommenda-
tions constitute an increase to -the
extent of Rs 32 crores The com-
mittee thinks nothing of taking away
Rs 32 crores from the pockel of the
consumers The Government, in all
their moderation, come and say, “No
we shall take only Rs 12 crores”

An Hon Member- Rs 8 crores

Shri Naushir Bharucha: Rs 98
crores for goods and Rs 2 crores for
parccls te Rs 11 6 crores on the
whole If the Government estimate
Rs 11 6 crores you may rest assured
that they wil} take Rs 15 crores out
of thc pocket of the consumers

The point I am making i1s that tne
Government has raised the question
of rationalisation of freight stiucture
4s an excuse for Increasing 1t The
Railway Freight Structure Enquiry
Commuittee laid down » number of
criteria by which they said they would
be guided The points 10 be borne in
mind 1n fixing the rates would be what
the traffic can bear, that freight for
long and short distances should be
properly adjusted, the scale should be
all-inclusive catering to smalls and
wagon loads, the termunal  charges
should go, the Rs 300 crores gap must
be filled up and thire shauld not b
a radical break wite the existing
structure trade and industry should
be fostered and railway finances
should be stablished On thes: criteria
the committee proceeded but all
through their recommendations 1 find
nothing more excepting how to get
more and mor~ revenuc for the ratl-
ways

The House 1s aware of the fact that
contributions to the depreciation fund
today are being made on no scientific
basis In fact that was an issue on
which I have made strong comments
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m this House I am aware of the
fact that Rs. 45 crores is mercly an
arbitrary amount that is bemng set
aside for the depreciation tund. I
agree with the committe that ranging
{rom Rs 52 crores in 1856-57, the con-
tribution should go up to Rs 66 crores
i 1860-61.

The remarks of my hon. 1.1cnd, Shri
Rajendra Singh, were in poini. Thi,
position also has to be take.1 1ulo con-
sideration. But I ask the Government
one guestion We are screw.ng up ou1
freight rates whenever we want to
bridge our financia] det.r1ts  Is there
no scope for internal econon-le 1n the
administration? Have thev examined
the fuel cost? Have they examined
economies m various other costs?
Have thev examined the numerous
possibilities of economy that exists”
I am afraid not until the G,virnment
has looked into those economt:s and
justified to this House that tiere is no
further scope for economy in railway
administration, I for one, atn not pre-
pared even to vote the additional
revenue which the Government deci-
sion will produce

There 1s one more thing It 15 not
merely the Rs 12 crores that Govern -
ment want to take on the excuse of
freight rat:onalisation that we have to
consider We have to take into ac-
count the question of habilhity of Rail-
ways of carriers The hon Minister
has 1ssued a general warm:ng to us
that something more may come., 1n
addition to the proposed freight rates
because of the additiona] liability
which the railways will have to bea:
as ‘carriers’ or ‘insurers’ insteac of as
bailee

As this House 1s aware, unrtii recent-
ly the practice was for the railways
to issue risk notes, which virtually
meant that all resporisibilities for rail-
ways' negligence was put on the con-
signor. ¥He got nothing in return
Until some time ago, even the respon-
sibility of proving negligence was on
the comsignor. If there was an acci-
dent or therc was loss or theft of goods
in transit, it was the onerous respon-
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sibility of the consignor to prove that
the fault was with the railways. The
railways took advantage of the mono-
polistic position and dealt with con-
sumer goods 1n a none-too-careful
way

Now the Committee has  broadiy
stated that virtually you arc in the
position of carriers and not merely
bailees The responsibility of the
bailee 1s regulated under the Contract
Act Previously the railways wculd
not be responsible even for thefts in
transit Now they are assunung that
1esponsibility The Committee has
stated that smce you assume respon-
sibility virtually as carriers instead of
as bailees, you virtually become in-
surers to the goeods, except i very
few casecs. I think the Committee
have made that recommendatlion But
what does the hon. Miunister say® “Id
we become the insurers, we only
change our label without assuming any
further responsibility, but you, con-
signors must give us more money”
The Railway Minister wants us to give
him more money But he has never
told us what amount of economy he
has achieved in the administration.
Therefore, my submission is that
while the hability of the carriers and
insurers must be 1mposed on the rail-
ways, the hon Minister should give an
assurance that there will not be any
additional charges for that purpose.

With regard to the Railway Rates
Tribunal, the hon Minister says that
the Bill has been passed I support
the contention of my hon friend, Shn
Rajendra Singh, when he said that
things should be regularised now
What does it matter if the Bil! regard-
ing the Tribunal has been passed?
You are trying to curtail the jurisdic-
tion of the Railway Rates Tribunal
If you have passed the Act, you can
bring forward an amending Act. The
power of classification and re-classi-
fication of goods must be given to the
Railway Rates Tribunal, especially in
view of the fact that the Committee
visualizes that there will be any num-
ber of anomalies even in the structure
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which they have recommended. 1,
therefore, submit that it ig not a sub-
ject to be flnalised by Government.
The final authority is this Suvereign
Parliament and we should re-open
that issue.

With regard to the various other
matters I want to ask the Govern-
ment a few  pertinent questions.
First, is it the intention of the Gov-
ernment to use freight rates primarily
for revenue Increase to fill their bud-
get gaps or 1t 1s their intention to
make it up by internal economies? I
should like to know the position.
What is the policy of the Government
with regard to classification? Arc¢ they
going to use classification as a source
for increasing revenue or is that going
to be according io the requircments of
trade, industry and commerce? Notii-
ing has been said about trade. industry
and commerce So far as I know, even
before the Railway Rates Tribunal the
trade, commerce and industry did not
get satisfaction. Then I want to ask:
what steps are being taken tc associate
trade. industry and commerce, erther
informally or otherwise, with the
questions regarding class:fication?
Then, why should the Government, as
I have said, hold out threats of in-
creasing the rates on the allegation
that they are going to take full res-
ponsibility as insurers? What 15 it?
What is the justification for the Rail-
way Minister hinting that Rs. 12 crores
is not sufficient and that ‘hey would
come again to the House for something
more? I want to know that.

Then, I should like to kiow what
policy the Government is going to
adopt with regard to the depreciation
fund. Are they going to accept the
recommendations of the Committec?
Is it the intention of the Government
to use freight as a means of export
promotion? That was another point
which was made out by my hon. friend
Shri Rajendra Singh. Some sort of
device must be evolved as a result of
which the freight policy can be the
means of encouraging expeorts. In this
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connection, I understand that speciai
rates have been given from factory to
ship in transit in various countries to
promote export drive, This 15 a mat-
ter which the Railway Minister might
look into.

Then again, what about the ques-
tion of railway freights in backward
areas. That is aneother point which
was made by Shri Rajendra Singh.
Take the question of Assam. As a
result of partition o! the country for
no fault of its own, Assam :oday fnds
itself 1in the peculiar. position of hav-
ing to resort to devious routcs as a
result of which the State commerce
and 1ndustry are recejving a sct-back
1 would like to know' from the hon
Minister whether he has got any
special plans 1n connection with this.
Also, are any special preferential
tariffs gomng to be quoted with res-
pect to village industries and cottage
industries?” These are questions of
policy on which I hope the hon Minis-
ter will shed some light.

I would like to appeal to the hon
Minister that before he, under the
guise of rationalising freight structure.
takes more money from the consumer
he must associate the consumer with
the many aspects of the formulation,
of policy. 1In case of classification of
goods. they are classified in & much
higher class than is warranted. The
criteria which the Committee has ac-
cepted is the ‘value of service' and
cost of service? But the consumer
remains completely unheard. Nobbdy
cares for him. Time after time, the
Railway Minister comes herc and on
this ground or that ground the freight
goes up. My hon friend.  Shri
Rajendra Singh, has pointed out the
necessity of keeping the cost in check
1t should not go up. T should like
the hon Railway Minister go e¢lear up
these points and also to jnstity why
he wants Rs<. 12 crores more out >f
the consumer.

« Shri Tangamani (Madurai): I con-
sider that this discussion is a very
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one. We are discussing the
Railway Freight B8tructure Enquiry
Committee Report, a report which is
very'valuable, because it is the Report
of very eminent men. Having discussed
the matter and examined ‘many wit-
nesses for nearly 18 months, they
have come forward with this report.
If it is & question of merely discussing
this report on the basis of the broad
terms of reference, namely, reviewing
the present rate structure, examining
the modifications, studying the liabi-
lity, as carriers and examining the
procedure in the Railway Rates Tri-
bunal and their recommendations, we
may not have much to say. But now
the Government has come forward
with its own recommendations. That
would mean that from the first of
October, that is, after hardly one
month, we will be faced with another
situation, when the freights will be
increased for several commodities.
That, I would beg to submit, is going
to have a psychological effect on the
prices of the various consumer goods.
Already, the price of consumer goods
is going up. Now, if an additional
burden is placed upon the freight
itself, then there will be a new rise in
prices and the Railway Minister will
be held responsible for that.

That will be my first submission.
There is absolutely no justification for
saying tbat whereas this Committee
has recommended that the increase
should be Rs. 31 crores annually we
are raising it only to Rs. 96 crores
plus 2 crores on parcels, ie., Rs. 116
crores and when we get these Rs. 11'8
crores the administrative expenditure
and the compensation which we may
have to pay as carriers may be Rs. 2
crores to Rs. 3 crores. That is not at
all going to meet the point.

I remember and I would like to
remind the hon. Minister also that as
early as March, 1958 when he intro-
duced the Budget he stated that when
the Railway Freights Enquiry Com-
mittee’s report, is put into operation,
it will lead to—this is exactly what
he said: “It will lead to increase in
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goods earnings.” So, the hon. Minis-
ter was always anxious that there
should be increase in goods earnings.
I would like to mention to this House,
although it is a matter of repetition,
that the gross traffic receipts have
been increasing from 1856-57 to
1958-59. The actual receipts for
1956-57 were Rs. 347'57 crores, for
1957-58 they were Rs., 3884-40 crores
and for 1958-59 the budget estimate is
Rs. 40748 crores. In other words,
each ycar there has been an increase.
From 1956-57 to 1957-58 it is about
Rs. 40 crores and from 1957-58 to
1958-59 1t is more than Rs. 20 crores.
So there has been an increase. How
does this Increase come about? To
that I will come presently.

The hon. Mniister had stated when
introducing his Budget that the goods
and passenger traffic established new
records during the current year and
the movement even through Moghul-
sarai has improved by nearly 350
wagons per day or so. Now, the
carnings are higher and the working
expenditure has been brought within
bounds The appropriation to the
Depreciation Reserve Fund has always
been Rs 45 crores each year. Now
the nct railway revenue has increased
by nearly Rs. 8 crores from 1956-57
to 1957-58 and it is going to increase
by nearly Rs. 11 crores from 1957-58
to 1958-53. The net surplus will be
more than Rs 27 crores. I am giving
this picture to show that without an
increase railway revenue is not going
to come down. I can well imagine
even the revised estimate for the year
1958-59 will not be Rs. 407 crores but
is likely to be much more.

Coming as I do from the South I
would mention only certain instances
because 1 have no time. I do agree
with my hon. friend, Shri Rajendra
Singh, that this is an issue on which
a full dress discussion was necessary.
If a day had been set apart and the
Ministry had put all the cards on the
table and told us that they are now
intreducing this new freight structure,
then the House would have been in a
better position to appreciate the dan-
ger that is facing us today.
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1 distinctly remember that when the
hon Deputy Railway Minister, Shn
Ramaswamy, came to Madurar the
commercial community had met him
It was some time in May this year 1
would hke only to remind him as to
what they told him then—it was on
the 28th May, 1958 This 1s what they
told him

“The decision on the recomme-
dations of the Railway Freight
Structure Enquiry Committee 1s
to come soon and one of the
predominant objects of the rewv:-
sion of the freight structure was
to make adjustments 1n i1t to suit
developmental requirements Any
attempt to enhance rates at this
juncture would 1nevitably spell
nflation in production costs all
round Industry and Trade have
already borne strains 1n costs and
further additions are bound to
prove restrictive in their impact
on output Further, ‘the caase of
putting up frcight rates at some
points 1s considerably weakened
by short-comings of the Railway
administrations In exercising ade-
quate discipline in the matter of
expenditure

I wou'd also explain how we are able
to increase the freights

¢ the substantial increase 1n
goods traffic has becn achieved
without a commensurate 1ncrease
in the resources of rolling stock
For a 78 per cent increase in the
tonnage of traffic carried, the
goods wagons and locomotives
rose by only 20 per cent The con-
clusion 1s obvious The results
have been obtained by working
the wagons harder and pitching
the operational efficiency at a high
tempo But there is a himit beyond
which efficiency by 1itself can do
little to improve the service, 1n
the absence of necessary equip-
ment In other words, operational
efficiency cannot be a substitute
for larger investment”

Structure Enquiry
Commlttee

Now, the Committee alsc s&ys on

page 37—I am quoting:

“According to the Second Five
Year Plan, the volume of goods
traffic 1s expected to increase by
61 million tons (ongmnating), te,

from 120 million tons at the end

of the First Plan to 181 million
tons 1in 1960-61, while the mcreas-
ed capacity provided for and the
improved efficiency expected to
be secured will not enable rail-
ways to carry all the additional
traffic anticipated or rather plan-
ned to be generated More recent
indications go to show that the
estimate of 61 mullion tons of
additional traffic cxpected 18 1itself
on the low side Further, this
does not take into account the
increasing transport burden re-
sulting from an increase in the
lead of traffic, which generally
characteriscs a pertod of rapid
industrialisation The prospect 1is,
therefore, anything but re-assur-
ing agamst this background of
planned development, shortfall n
non-utilisation of scarce resourc-
€3 Several witnesses appearing
becfore us expressed serious mis-
gwings about the adequacy of
additional transport capacity that
1s being provided by the railways
The apprehension ihat very real
difficulty may bec experienced in
the execution of the Plan, owing
to transport shortages, 1s wide-
spread ”

So, the remedy there 1s not increase
of rates but increase in wagons

Another point which they them-

selves point out 1s

“The primacy of iron and steel
and other heavy industries in the
industrmalisation plan cannot be
gainsaid The very real doubt,
which needs to be set at rest, is
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whether other development plans,
both in the private and public
sectors are likely to be halted or
greatly -delayed for lack of trans-
port. In such an eventuality will
it not be a waste of funds, re-
sources and national ‘effort to
work for developments which
cannot be completed in the Plan
period and to allot funds which
will remain locked up in partial
capital assets? In an integrated
plan, progress in one branch is
linked with progress in another.
The danger to the economy from
transport shortage, particularly
when the economy is so carefully
tallored and adjusted in minute
detail, is real and cannot be wish-
ed away.”

They have put it very ably. The
real problem is the shortage of wagons.
In addition to the shortage of wagons,
I will mention another point. There
is considerable delay in thc movement
of goods. If only the railway Minis-
try can give an undertaking here that
if whatever articles are sent for trans-
portation are transported in time
then revenue will increase consider-
ab’'y also I am basing it not only on
complamts reccived but genuine com-
plaints that have been received, ie,
on the question of wagons. Delay
occurs. It results 1n damages to goods
by pilferage and exposure to rain and
wind. I know in a place like Madurai
there are insufficient facilities that
obstruct the movement of goods. This
also adds to the difficulties of trans-
port. Wagons go astray and cannot
be traced even.

Another point 1 wish to put forward
is the question of foodgrains. I know
foodgrains are received in Madurai in
open wagons and mostly 1t is damag-
ed during the rainy season. Now, the
whole point is to see that in the
important centres the yard space is
increased, I know in Madurai Divi-
sion there is a new yard which is
going to be put up in Virudunagar,
but even in Madurai unless the ex-
pansion is there the heavy traffic
which we are now having is not going
to be able to meet the problem. The
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problem there is one of transport and
more wagons and not the problem of
increasing the freights, because I am
afraid of the psychological . . .

Shri Jagjivan Ram: More wagons
and marshalling yard require more
money.

Shri Tangamani: We are going to
get more money if you run it effici-
ently. We will get more money even
with our present capacity if you agree
to run this service efficiently—much
more efficiently. I know that if men
who are running it efficiently are
given proper facilities they will be
able to run it much more efficiently.

The point which I really again want
to emphasise is that this increase of
Rs. 9°6 crores plus Rs. 2 crores should
be deferred and 1 really request the
Ministry to reconsider this matter as
not only the business community, but
the general pubiic also have express~
ed their apprchension about the new
mcrease that the Ruilway Minstry
is now contemplating.

There is another point to which I
would like to refer. There was a revi-
sion freight structure in 1948. ot
course, that was a very important
period That revision was introduc-
ed on 1st October, 1348. Subsequent-
ly came the report of the Indian Fis-
cal Commission. They wanted con-
cessiori to certain articles. Why do
you want concession for certain arti-
cles? We want concession for cement,
for coal. so that that industry may
develop. We want concessions for
foodgrains so that foodgrains and
other things may be sold at lower
prices. That is the basic thing. How
far has 1t been achieved? I know the
hon. Minister is going to say, we are
not increasing, we are giving conces-
sions. My point is, there is a case for
reduction and not a case for no dis-
turbance. There has already been an
increase and there is a case for reduc-
tion. It has to be gone through very
carefully and the House will be in a
position to help.

On 1st April, 1856, a supplementary
charge of one anna in the rupee on
all the traffic with the exception of
grains, pulses, fodder, manures, khadi,



4873 Motion re

{Shri Tangamani]

newspapers, newsprint and books was
introduced. We were told that that
was meant to bridge the gap of Rs. 50
crores during the Second Plan period.
To bridge that gap, a surcharge of one
anna in the rupee was imposed. The
Government recommendation is really
surprising. In page 12, they say that
at present, a further surcharge of 6}
per cent. of the total freight is levied
on all consignments weighing 1less
than 20 maunds. That is the sur-
charge which was imposed on 1st
April, 1856. Now there is rationalisa-
tion, We are adopting the metric
system. If we are adopting it, I should
have thought that either we dispense
with the surcharge or reduce the sur-
charge from 6% per cent to 5 per cent.
What is being done 15, “In keeping
with the quotation of the revised
freight rates in the metric system of
coinage, this surcharge will be 10 per
cent. instead of 6% per cent” Of
course, there 1s a slight concession.
This will be levied only when the
weight 1s less than 10 maunds instead
of 20 maunds. Why should this 63}
per cent. go up to 10 per cent? As
Shr1 Naushir Bharucha pointed out
the Railway Ministry is always will-
ing to go up and see that
the rate i1s increased Already there
has been a surcharge A surcharge
implies that it will have to go some
time or other. The surcharge of 6}
per cent. 1s increased to 10 per cent

Even on the quest.on of coal, I have
got all the facts, but I may not have
the time to place all the facts about
coal. Even on coal, the concession
which 1s now given, in my humble
opinion, is not sufficient. The pre-
1852 and post-1952 rates you know.
It was 1 to 20 miles, -25 pies per
maund per mile. It was increased to
-30 per maund per mile. The hon.
Minister knows how even now the
concession that has been given to coal
is not sufficient. I refer to coal and
other articles like handloom, khadi,
foodgrains and other materials to
which certain concessions are suppos-
ed to have been given. There must be
further concessions
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As I submited earlier, I do not
attempt, I cannot attempt to go Into
the entire question of the terms of
reference of the Railway Freights
Enquiry Cqommittee. It is true that
the Committee has done a good work.
1 agree with the hon. Minister also
that they have tried to rationalise it
and place certain facts in a very scien-
tific manner Of course, they had in
mind how to flll the gap of Rs. 300
crores. Instead of accepting it in toto
or accepting it with a modification as
we have done, at this juncture, you
can defer this There is a case for
reducing the rates in the case of many
articles The integrated Second Plan
and the various industries which are
now developing and all these things
will have to be borne in mind. That
aspect has been beautifully dealt with
in this report. We should take all
these things into consideration and
also the fears expressed by the com-
mercial interests. I mentioned one
instance of the Madura-Ramnad
Chamber of Commerce. Other com-
mercial interests have also expressed
fears. Those fears must also be res-
pected by the Ministry. They may
express fears. Ultimately, it is the
consumer who 1s going to pay. We
have already been increasing the pas-
senger fares from 1948 onwards with
the only exception of 1858-59. We are
now increasing the freight charges
also which will create a very bad
impression. I must say that the Gov-
ernment decision is something which
we cannot accept in the present con-
text. With these observations, I re-
quest the hon. Minister to give due
consideration to this aspect of the
question also when he replies and not
to hurry up with introducing this on
1st October, 1858

Shri Harish Chandra Mathur (Pali):
Mr. Chairman, Railway freight rate
structure is a complicated matter and
it requires expert knowledge. A
highly competent committee was ap-
Jpointed and it took the Railway
Board about double nine months and
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after that labour, they have delivered
something which is before us now. It
will be presumptuous on my part to
arrogate any expert knowledge to my-
sel! on this subject, and to make
remarks when such competent author-
ities have spent €0 much of time on
the subject. But, there are certain
obvious things which strike and which
prompted me to give notice of this
motion. As a matter of fact, I had
certain feelings in my mind and I felt
that certain aspects should be em-
phasised. Even when the hon. Minis-
ter laid this memo on the Table of the
House, I asked him whether he would
like to discuss it. He stated that it
was well within his competence to
take the action and he was only sub-
mitting it for the information of the
House. But, it is such an important
subject that I still feel that more time
should be devoted to its study, con-.
sideration and discussion. I hope the
hon. Minister will excuse us if <some of
our criticisms are uninformed. because
when the Railway Board took about
well over 16 months to consider, this
document has been in our hands for
a few days.

It is not my intention to offer cri-
ticism regarding the 3,000 and odd
commodities to which this document
refers. I will confine my remarks only
to certain important broad principles,
which, if considered in proper pers-
pective, will necessitate further con-
sideration of the freight structure and
the cases of certain groups of commo-
dities over certain distances will have
to be reviewed. It really strikes as
very extraordinary that the Commit-
tee should have recommended an
additional revenue of Rs. 32 crores
and the Railway Board after all due
deliberation and in its wisdom should
have thought of availing of only Rs. 8
crores. The hon. Member who moved
the motion made certain courageous
remarks and in the interests of the
overall deficit and the gap in the Rail-
way Budget, he advised the Railway
Minister to consider the adoption of
the higher freight rate structure re-
commended by the Committee. I may
assure him and the whole House that
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the Railway Board is not at all a
philanthropic body. They are not
charitable people. They have given
absolutely realistic and due consider-
ation to the whole matter. I have a
strong feeling that they found that it
was impossible to go beyond the limit
they have gone. 1 think, if this deci-
sion had come about about a year and
a half earlier, possibly, the Railways
would have taken a risk in accepting
the Committee’s recommendation in
toto and adding another sum of Rs, 32
crores to their revenues. But a lot

16 hrs.

of water has flowed under thg,Jumna
during these 18 months. There was
a time when they felt it was a very
great shortage and there were great
transport difficulties. There had been
offerings which could not be lifted, but
the situation has very much changed
during these few months, and today
there is not that shortage of transport
as could have been envisaged, and the
railways can afford to take any line
of attitude. As a matter of fact, if
I am correctly informed, the rail-
ways are finding it very difficult today
to compete with road transport, and
there are certain sections where road
transport, through sheer merit and
efficiency, has thrown out the railways
from business. If we remember the
entire history of road and rail devel-
opment, we will find that roads have
always worked under a very great
handicap, and the railways ex-
ercised an influence which was not
very healthy and which was not very
competitive. The railways are as
much national assets and there is no
question of any rivalry between the
railways and roads. I do not view it
from that viewpoint at all, but now
we have got to look at the whole
thing from the point of view of the
national interest. We would certain-
ly like to see that the interests of
the railways which are national assets
are properly watched and properly
guarded, but the railways should not
be permitted to go in a way tha
through their superior influence they
handicap the development of road
transport.
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There has been a general complaint
that road transport has not been given
a proper deal. I wish the Railway
Freight Structure Enquiry Committee
had taken into consideration the over-
all picture, and I wish the Railway
Board had taken into account the
future plan of things. ‘They should
have taken into consideration what
sort of co-ordination is to be effected,
what sort of place should be given to
road transport. They have, of course,
in this memorandum, said somewhere
that for short distances road transport
should be encouraged, but I do not
see tha¥ they have done anything of
that type.

I will just read out to you a little
paragraph from Commerce of 23rd
August 1958, giving its observations
on this particular aspect of the ques-
tion:

“What the committee had 1n
mind when suggesting the rates
it did was that it must be a deli-
berate policy of the authorities to
discourage as far as possible
short distance traffic by rail and
to encourage alternative modes of
transportation over such distances.
It, however, averred that in
favouring the new freight struc-
ture 1t had kept in view the desi-
rability of encouraging diversion
of short distance traffic from rail
to road, but had at the same time
ensured that the roads do not
become burdensome. By reject-
ing this aspect of the committee’s
recommendation, the Government
has denied road transport the
fillip which it might otherwise
have received. In other words,
the railways want to have the
best of both worlds, the world of
short distances and that of long
distance also.”

This is a comment which has been
made in a responsible journal which
is concerned with the commerce and
industry of this country.
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As 1 stated, it is the Railway Min-
ister's case that they have done some-
thing, but it is being felt that it has
not done, and that they are as a
matter of fact operating as a dead-
weight on the development of road
transport in certain directions. It is
now time that we change our outlook
on this subject.

Another important aspect to which
I would like to invite the attention of
the railway administration is this,
They have also not given proper
attention to the pattern of trade which
is in the best interests of the country
and which the present Government
want to promote. No adegquate atten-
tion has been paid to that very impor-
tant aspect of the matter. After all,
what is this freight structure? The
basic consideration which should have
weighed with the Government was
how it promoted the economy of the
country in the direction in which the
Government want to take it. I hope
the hon, Minister knows that only last
week the Export Promotion Council
made a forceful appeal to the Gov-
ernment that proper attention should
be given and wherever inhibitory
factors operate in the export promo-
tion business, they should revise the
freight structure I do not know if
the reports are correct that the rail-
way administration has concurred that
as and when the cases are brought to
theirr notice, they will revise thc
freight structure in respect of those
commodities and those distances, I
have just read about it as a promise
from the Government, reported in the
papers But this is an indication of
the fact that before coming to a final
decision, the Railway Board had not
even the courtesy of consulting a
sister Ministry, the Ministry of Com-
merce and Industry, which is vitally
interested. Either the Commerce and
Industry Ministry was not consulted
or the Commerce and Industry Minis-
try was not aware of its own pro-
blems It is hardly a fornight since
thig freight structure was made known
to the country. Just a week after
that the Ministry of Commerce &nd
Industry says a very important aspect
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of the question has not been examin-
ed and they have been left high and

dry.

Shri Jagjivan Ram: They have not
said that, that the railways have not
examined that. That is a wrong,
jncorrect statement to make on behalf
of the Commerce Ministry.

Shr! Harish Chandra Mathur: What
I say is that it is hardly 15 daysy, it
is not even 15 days since this freight
structure has been made known to the
public. I will put the alternative—I
hope the hon. Minister will notice it:
either the Commerce and Industry
Ministry was not consulted or if they
were consulted, they were so ignorant
of their own problems that they did
not know what they would demand
just a week after. That is what I say.
What is wrong about what I am put-
ting? The proposition is this: there
is incompetence somewhere since just
a week after the publication of the
freight structure the Ministry of Com-
merce and Industry finds that a revi-
sion is necessary, and the railway
administration concedes that it would
be prepared to do the necessary revi-
sion.

Shri Jagjivan Ram: I do not think
they have said anywhere that a re-
vision is necessary. What they have
said is that certain concessions are
necessary.

An Hon. Member: That amounts to
revision.

Shri Jagjivan Ram: I would like
the hon. Member to mark the differ-
ence between revision and concession.

Shri Harish Chandra Mathur: I
very clearly stated that I was not in
possession of what the Railway Min-
ister said or what the Commerce Min-
ister said. 1 am depending on certain
reports in the papers, and it is for the
hon. Minister to make it clear, but it
is obvious that the present rates of
freight do not suit the pattern of the
trade. That is an obvious fact and
something has got to be done to
remedy it.
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Another thing tc which 1 wish to
refer is the guestion of under-devel-
opened areas. I am afraid little or no
attention has been paid to the fact
that there should be a certain policy
of the Government to see that the
freight structure is designed in a
manner that the under-developed
areas which are coming up now
industrially get the necessary encour-
agement and stimulus. The railways
do claim to be following certain
national policies. They are not entire-
ly a business body, they are not en-
tirely a commercial body, they are
not entirely working for this. Their
freight structure should be designed
in a manner which is in the best
interests of the country and for the
development of the country. In con-
sidering how the freight structure
should be framed in the best interests
of the country, they have adopted
certain measures. But my submission
is that in that matter, little or no
attention has been paid to the devel-
opment  of the undcer-developed
areas.

I find that cven the freight on coal
for long distances has been increased.
I do not know what my hon. friend
who just preceded me was referring
to. He referred to certain reductions
in the coal freight and certain conces-
sions. I may bec wrong, I am not
aware, but the statement which I have
in my hands clearly indicates that
though the committee had recom-
mended certain reductions in the
freight on coal for short distances,
the Railway Administration have not
thought it fit to do so. They have just
kept the rates at what they were, or
slightly increased them. But, for long
distances, there is a considerable
increase in the freight on coal. Coal
is an absolutely essential commeodity
for development. And that is one of
the greatest bottle-necks which is
operating against the development of
areas which are a little bit removed
from the coal areas. We are trying
to sell steel at the same rate at all
the places. What 1s the policy behind
it? You have steel in Delhi at Rs. 609
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per ton, and you have steel in Bom-
bay at Rs. 800 per ton. The only prin-
ciple which I could understand is to
promote the development of all areas
and to see that there is no concentra-
tion at the ports and at certain other
places. I do not know how the posi-
tion of coal is very different from it.
I can understand that they cannot de-
liver coal at the same rate at all the
places. That is perfectly understand-
able. But it should be clear also that
for places far removed from the coal
areas, that is, for long distances, there
i8 no case for an increase in the
freight on coal. If anything, there is
a case for a reduction in the freight
rate on coal. It is only on this ground
that the railways are discharging a
great responsibility in the develop-
ment of the country. The railways
are a great national asset. The rail-
ways are not operating as a bus op-
erator would do, whose only concern
is what pays him most, whose only
criterion is how to secure the best
advantage for himself. But the rail-
ways are charging much less for the
transport of coal as compared to
other commodities, because there is a
national policy and a rationale behind
such freight structure. If that is not
so, then there is no question of regu-
lating and co-ordinating the rail and
road traffic. It is only because the
railways are serving a particular and
a deflnite purpose that we have
thought of certain regulatory matters
and we have thought of certain co-
ordination, But, as I have submitted,
so far as the freight pattern is con-
cerned, and so far as the under-
developed areas are concerned, this
freight structure needs further consid-
eration.

Shri Morarka (Jhunjhunu): Before
you call the next hon. Member, may
I seek one clarification?

Mr. Chairman: Does the hon. Mem-
ber want to speak?

Shri Morarka: No, I only want to
seek a clarification. At page 7 of the
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statement which has been placed on
the Table of the House, it is said:

“In justification of the scale of
rates proposed by them the Com-
mittee have ‘further stated—

(i) that it must be the gdelib~
erate policy of the Railways to
discourage, as far as possible,
short-distance traffic by rail and
to encourage alternative modes of
transportation over such distan~-
ces.”.

The hon. Member Shri Harish Chan-
dra Mathur also referred to this just
a little while ago. But if we see the
actual recommendations in regard to
the rates,—I am referring to An-
nexure VI which deals only with coal,
for, that is the only item about which
the details are given—we find that the
committee itself have recommended a
reduction in the rate on coal for
short distances, and an increase in the
freight rates on coal over long dis-
tances. The committee’s recommen-
tion is that the traffic by rail should
be discouraged over short distances,
but in practice what they do is that
they recommend a reduction of rates
over short distances and an increasc
of rates over long distances. That is
what I could not wunderstand. I do
not know whether there was any in-
consistency between the principle that
they enunciated and the actual recom-
mendation that they made or whe-
ther I am making a mistake in appre-
ciating their recommendation.

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): The hon.
Member may refer to page 10 of the
statement.

Shri Harish Chandra Mathur: 1
wonder if he needs this clarification
from me. I think it is for the Minis-
ter. If he needs it from me, I can
give it.

. Shri Morarka: I do not nesd it
from the hon. Member. In a way, I
am supporting him.
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Shrl Jagiivan Ram: It was a short
speech.

Shri Morarka: It was not a speech;
it was only on a matter of clarifica-
tion. .

Shri 8. V. Ramaswamy:
clarifying speech.

Shri Jagjivan Ram: I am thankful
to the Members for having brought
this motion before the House. I
would start by saying that the pro-
posals of Government had been wel-
comed more or less throughout the
country. When I am saying this, I
am speaking on the |Dbasis of the
comments of the newspapers in our
country. Shri Harish Chandra Mathur
has quoted from one newspaper, but
all the newspapers i the country,
whether they represent the commer-
cial or the industrial interest or the
interests of the consumers, have by and
large hailed the decision of Govern-
ment. So, it will not be correct to
say, as my hon. friend Shri Tangamani
has tried to make out, that there has
been opposition to those  proposals
from the Chambers of Commerce. 1
am not going to quote from the re-
ports in the newspapers, but all the
newspapers worth the name in the
country have by and large welcomed
the decision of Government.

It was a

One or two important points have
been raised, and the first one is about
the export promotion. A grievance
has been made as to why the ques-
tion of export promotion has not
been taken into consideration in fixing
the rates. It is obvious that we can-
not have any rates for that purpose.
We shall have to give concessions,
and if concessions are to be given for
certain commodities from certain
areas to certain ports, then station-
to-station rates will have to Dbe
Juoted.

My hon. friend Shri Harish Chan-
dra Mathur is well experienced in the
working of the railways, and I am
sure. .

Shrl Harish Chandra Mathur: 1.
said that I was not S0 presumptuous
to say that.
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8hri Jagjivan Ram: I know he had
been in charge of the railways when
he was Minister in Rajasthan.

4584

Shri Nath Pai (Rajapur): Does it
have a railway of its own? We
thought it was a ¥gderal subject.

Shri Jagjivan Ram: I am told he
was in charge of the railways before
Federal integration. Therefore, I
say that he is well aware of the
position.

Shri Harish Chandra Mathur: I
was never Minister in Rajasthan.

Shri Jagjivan Ram: 1
therefore, presume that he knew
it that for this purpose, the
most convenient method will be the
station-to-station rate. We cannot
have a general rate for that purpose.
He 1s perhaps aware of what compli-
cations will arise otherwise. So, it is
not that we did not consider this
question. Even at the time when we
were considering the recommenda-
tions of the Freight Structure In-
quiry Committee, we did consider-
that, and it was decided that in the
interest of promotion of exports from
our country with a view to earn
more and more foreign exchange, if
it was felt that certain commodities
required concessional rates of freight,
the railways would be only too glad
to do that. This is being examined
in consultation with the Ministry of
Commerce and Industry, and I can
assure the House that whenever any
specific case comes before the Minis~
tries of Commerce and Industry, and
Railways, all possible steps will be
taken by which export could be pro-
moted.

should,

Acharya Kripalani
Ministerial assurance!

Shri Jagjivan Ram: Then at least
one hoen. Member, Shri Rajendra
Singh, laboured the point why the
recommendation of the Freight
Structure Enquiry Committee giving
more revenue to the railways was not
accepted by the railways. Shri
Harish Chandra Mathur hay tried to

(Sitamarhi):
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give some reply to that I may
assure Shr1 Mathur that it was not
only on this consideration that by
accepting the recommendations of the
Commuttee we would be reaching the
marginal stage, and perhaps we
would not be attracting more traffic,
that we did not accept the recom-
mendation, but we had to take into
consideration the overall economy of
the country as a whole Wpe had also
to see that if there were certain
commodities 1n respect of which in-
spite of the characteristices of their
transportation and their ability to
bear more burden 1in the 1iates, cer-
tain adverse results were likely to
be produced by increasing the rates
on the economy of the country the
railways should be reluctant to in-
crease the rates That consideration
was also there So taking all thesc
considerations the Railway Ministry
thought and the Governmcnt camc to
the decision that 1t would not be
desirable at thc¢ present stage to in-
crease the rates to the extent suggest-
ed by the Enquiry Commitiec That
was why we modified the rccom-
mendations of the Commuttec

Of course 1t 1s a question whetha
capital expenditure should be met
from revenues 1 am not going to
argue the primncples of that, but it
has been accepted that in a develop-
ing economy when we have big pro-
Jects of development to execute, it
will not be out of place if the rc-
venues were also to contribute a
share of the capital pool Members
are aware—and I need not go nto
details—that out of the Rs 1,125
crores allotted to the railways for
the Second Five Year Plan, Rs 375
crores are to be found by the rail-
ways, and m view of the rse 1n
prices and labour costs, it was ex-
pected that in addition to the Rs 375
crores, the railways would be called
upon to contribute something more

In 1956, a surcharge of 8} per cent
was levied, 1n 1857, an additional
surcharge of 6] per cent was levied,
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making a total of 12§ per cent We
are hoping that we will be able to
contribute our share m the Rs 1,125
crores out of these supplementary
charges, out of the development re-
serve fund, depreciation reserve fund
and also from open line earnings, and
thus we will be able to contribute to
the extent of Rs 375 crores and some-
thing more too

Shri Rajendra Singh: Rs 100 crores
morec

Shrt Jagnvan Ram. As we are to
contitbute something extia, 1t was
felt that 1t might not be necessary
to contribute a., much as suggested
by the Enquiry Committee, but even
if we increase the overall freight
tacc on'y ry 4 Dper cent e 1
be 1n a position to contribute the
amount stipulated by the Planning
Commussion  from the railways
Therefore we came 1o the conclusion
that in present conditions of our
economy perhaps 1t would be enough
for our purposes if we increased the
rates only to the extent of 4 pcr cent
and not more

The confiict between rail and road
has not arisen anew m thi<c country
alone Everywhere, 1n many coun
tries the conflict has existed In owr
countrv, there 1s much scope for the
development of both The only caie
that 1s to be taken 1s i1n respect of
co-ordination so that there 15 no
wastage of the capacity that exists
and no duplication of the capacity
that 1s to be created If there is not
enough co-ordination between the
different modes of transport, there 1s
every possibility of some capacity
being wasted and some capacity being
duplicated Even at the present
stage, that 1s happening in certain
sectors Where traffic has developed
and where the railways have also
got the capacity, road transport 1s
coming I am not much exercised
on whether 1t is a serious threat to
the railway revenue or not, what I
am concerned with 1s that this
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national capacity is being wasted, and
if the same transport capacity could
be utilised in sectors where the rail-
way facilities are not available,
perhaps we will be serving the nation
in a better way.

If 1 may give a concrete examplc,
take, the case of Delhi and Kanpur.
The railways may have difficulty in
transporting from east to west, from
Kanpur to Delhi, but there is no
shortage of capacity from Delhi to
Kanpur or from west to cast. But
because traffic has developed, road
transport is mlso very much opera-
ting on this sector. I am, as I have
said, not much concerned with whe-
ther it is affecting the revenues of the
railways or not, but it ic a matter
for serious consideration by all con-
cerned whether this capacity of Toad
transport could not have becn better
utilised and to the advantage of de-
velopment of the country in sectors
where the railways are not in a posi-
tion to cater for the needs of the
traffic offering in those areas.

I have given thic illustration because
this thing 1s happening :n  many
sectors. Compared to the railways,
road transport does offer certain ad-
vantage to the consignors. There s
no doubt about that. They Ift the
goods from the place of the consignor
and they deliver the goods at the
sitc of the consighee. Then in the
case of certain commodities where
certain manipulations, watering down
and things like that have to be done,
road transport offers better facilities
to the consignor than the railways do.
Again, railways have their Tates fixed
and are known to everybody whereas
for road transport, at least in respect
of goods traffic there is no schedule
of rates; there are some opportuni-
ties for manipulating the freight paid
for transportation of certain gocods.
What use of that could be made is
known to those who deal in those
things. These are certain advantages
which the road transport offers in the*
transportation of goods to the consig-
nors and to the consignees.
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But, what I was saying is this, that
in our country in many areas adc-
quate transport facilities have not
developed-—I mean any kind of trans-
port facilities, whether by road or by
rail. It is a waste of national capa-
city if we duplicate the same facili-
ties in areas where one [f{acility or
the other is available.

I see no conflict between rail and
road transport so long as the coun-
try is not fully devcloped from the
transport point of view. There is
cnough scope for all means of trans-
port whether it is rail, road or river
transport. There are large areas
where in the foreseeable future, per-
haps, there is no chance of the rail-
ways being constructed in those arcas.
Why not allow road transport to de-
velop in those areas? So, T do not see
any conflict. There is enough scope
for the development of road trans-
port. Then comes the question. ...

Shri Harish Chandra Mathur; At
present the Televant point is this.
The committee has made a particu-
lar reference to this policy. May 1
know what ceonsideration has been
given by the hon. Railway Minister
to this particular matter? They
mad¢ a particular reference and a
particular recommendation that our
freight structure should be such that
for short distances roads are en-
couraged. We are at present only
concerned to know what considera-
tions have been given by the Railway
Board to this particular matter.

Shri Jagjivan Ram: The Railway
Board has given all the considerations

that this recommendation deserves.
And the House is aware and hon.
Members are aware that there are

many areas in the country where even
for shorthauls road transport facilities
are not available. What have we
to do for the industries in those areas
if coal has to be transported or
certain other raw materials have to
be transported and the shorthauls
according to our friends, will be 800
miles.
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So far as the ghorter distances of 20
miles, 25 miles or 30 or even 50 miles
are concerned, we do agree that we
ghould discourage transport by rail-
ways and encourage transport by
road. But, if we include distances of
300 miles within the definition of
shorthauls and if railway rates are in-
creased so that they become prochibi-
tive and the traffic is diverted from
the Tail to the road transport, I am
afraid, in many areas the industry
will be very adversely affected. That

was the consideration why we
thought that though we may dis-
courage transportation of goods by

rail to shorthauls of 25 or even 50
miles, we should not fix the rate at
such a level as will be too high for
the traffic to bear either by rail or
by 7oad, especially in areas where
there was no road transport availa-
ble. We did bestow all the consider-
ation that this recommendation de-
served and 1 have given the reasons
which led us to come to the decision
which we have presented before the
House.

But again I will repeat this. 1
personally do not think anv conflict
between development of road trans-
port and rail transport so long as there
are many areas in our country
where there are no means of trans-
port existing.

Then, the question of backwarad
areas or under-developed areas has
also been raised. The House is
aware that before the integration of
the railways, in many parts known
at that time as Indian States and
especially in areas which are commer-
cially and industrially under-deve-
loped, the rates either of passenger
fare or goods freight were higher
than in the developed areas. And,
when integration was made, the one
advantage that was given to these
under~developed areas was to intro-
duce uniform rates of passenger fares
and freight rates. That was one in-
direc* advantage glven to the under-
dnveloped areas.
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Shri Harish Chandra Mathur: We
are not very much aware of it

Shri Jagjivan Ram: I would
request my hon. friend once more to
consult the rates for passenger and
goods traffic in the former State Rail-
ways. And, he will find that what I
w1 reying is correct

Some areas which are regarded as
under-developed may be very near
the source o! raw material that is re-
quired for the development of indus-
tries in that area. One raw material
may be very near that area and the
other raw materials may be very far.
Is it possible to encourage the indus-
tries or not by any device or manipula-
tion of the freight rates? We will
have to have other methods
for encouraging industries in certain
areas which are under-developed in-
dustrially.

For example, in North Bihar in
spite of the difficulty that existed
before, the sugar industry developed
very fast and today people are,
perhaps, thinking of dispersal of
some factories from North Bihar. In
North Bihar or Assam, it is not the
difficully of transport alone that 1
standing in the way of the develop-
ment of industries in those areas; but
there are other considerations also
Other steps will have to be taken for
developing those areas industrially and
commercially.

So far as North Bihar and Assam
are concerned, after the construction
of the Ganga bridge and the Brahma-
putra bridge, the transport position
will very much improve. But, what
is required to be done at some other
places should not be sought to be
done by the manipulation »f freight
rates. With all my sympathies with
these under-developed areas, I am
afraid, it will not be possible by any
ingenuity to devise any structure of
freight rates....(Interruption).
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Shri Harkh Chandra Mathur: I
think the Board is capable of that.

Shri Jagiivan RBam:.... by which
we can help these areas. As pointed
out, some areas are very near—at the
very door they have the raw material
that is required for a particular indus-
try. (Interruption). 1 say some in-
centive by the State concerned, by
the Ministries directly concerned with
the development or encouragemcnt of
certain industries in certain areas
will be necessary. And, if at a cer-
tain time it is felt that the Railways
should aiso contribute their share in
the development of the industries, we
have the station to station rates by
which we can indirectly help to some
extent. 1 can assure the Hous= that
if it comes to it, at any stage that for
the development of certain industries
in certain under-developed areas.
Railways should contribute indirectly,
we will not be lagging behind.

Shri Bharucha asked where is the
case for revising the rates. He =said,
perhaps, under the guise of rational-
isations the Railways are trying to
raise some additional revenue. We
have not made a secret that we are
trying to make some additional reve-
nue also. We have been very frank.
We have never tried to disguise it.

Shri Naushir Bharucha: How does
that frankness help the taxpayer?
We have never said that we are not
going to raise additional revenu~. As
I have explained we do require some
additional revenue not for revenue ex-
penses only but to contribute our
share that has been allotted to us for
the fulfilment of the Second Plan.
We have taken care to see that the
burden on the industry or commerce
or the consumer is not unreasonable
and it is only to the extent that could
be expected from the cormmmunity that
the additional rate is suggested. In
coal also, if they compare the recom-
mendations of the committee with the
suggestions of the Railway Board,
they will find that we have taken care
to see that it is not unreasonably
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increased. There has been a sight
increase only as coal is one of the
basic commodities for the development
of industry. Though on the overall
transport of coal the railways may not
be losing. For certain distances even
the cost of haulage of the railway
wagons are not met by the freight.
But we do not mind that; we know
that the railways are not running
purely as a commercial organisation.
We have also to make a contribution in
our own way to the development of
the country and though we lose on the
transportation of coal for certain dis-
tances due to certain factors, we have
been doing that.

Shri Harish Chandra Mathur: There
is an overall increase on all the legs;
so far as coal is concermed I quite
concede that it is not as high as the
committee recommends.

Shri Jagjivan Ram: This is what I
am explaining. Even after this slight
increase, for certain legs, if we take
the distance of those legs, the freights
that we will be getting will not be
enough to meet the haulage charges.

We are always alive to the need of
effecting economy on the railways
wherever possible. The House 1s
aware that I set up a committee to go
into the question of the fuel and coal
consumption on the railways. The
committee went into the question in
greal detail and a report was submitt-
ed last month which is being ex-
amined by the Railway Board. On an
examination of the recommendations
of that committee, 1 am sure we will
be able to effect certain economies in
the consumption of coal on the rail-
ways. I am examining other aspects
also where we can reduce the operat-
ing expenses. We are always alive to
that aspect of the thing and I may
assure Mr. Bharucha that wherever
possible we will try our best to effect
economy.

I do not know what my friend,
Shri Tangamani, meant when he
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quoted so much from the report of the
committee. We are trying to increase
the capacity of the marshalling yards
and also to expedite the movement
of wagons. We are also trying to see
that wagons are made available to the
parties as quickly as they are in-
tended.

Shri Tangamani: They should get
top pricrity. No decrease in numbers.

Shri Jagjivan Ram: My friend
might be aware that the position has
improved though 1 will not claim that
we are today in a position to supply a
wagon to a party as soon as it is
demanded. But as compared to last
year or a few monthg back, our posi-
tion has very much improved.

There are certain bottlenecks even
at preseni and we are trying to solve
them. But they cannot be tiotally
eliminated at certain places unless the
marshalling yards are re-modelled or
line capacity is increased. Even where
there were serious bottlenecks, I can
say that we have unproved the posi-
tion to a great extent. The loading
and unloadging even in those place has
improved I can say that it has
become quite satisfactory but it also
requires to be further improved

For all these things also we require
money. If we were to take only our
revenue and expenditure accounts
there may not be a case for increase
in the rates of the freight. But as I
have said, when we are expected
to contribute to the capital expendi-
ture out of the revenues, there is an
unassailable case for increase in the
freight rates to the extent the Railway
Board has decided to increase them.

I do not know how Shri Bharucha
felt that I said that when the railways
assumed the responsibility of a carrier,
there would be additional increases, 1
will again repeat from the statement
I made in the House while placing the
decision on the Tz_ab]e of the House.
I said:

“The Committee have stated that
this change-over should take
effect within one year of the in-
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troduction of the revised rates
structure.

This matter is receiving atten-
tion, and should the responsibility
of the Railways as carriers be en-
hanced as has been recommended,
there will un-doubtedly be sub-
stantial additional expense to the
Railways by way of increased pay-
ments for compensation. In the
absence of factual data, it is diffi-
cult to assess what the quantum
of these extra payments will be,
but Railway Officers of experience
in compensation claims work guess
that it might well be of the order
of Rs. 2 to 3 crores. After the
cxamination of this matter has
been completed, necessary legis-
lation to implement this recom-
mendation will be put through.”

I do not know where there is anv
indication in this that some additional
charges are going to be levied now

Shri Naushir Bharucha: May I rc-
quest the hon. Minister to give an
assurance to the House that because
of a change in the character of the
liability the railways undertake, there
will not be any increase in freights”
I will be satisfied with that.

Shri Jagjivan Ram: What I was
saying was. ...

Shri Naushir Bharucha: Let us
come to the point.

Shri Jagjivan Ram: [ was saying
that the hon Member was trying to
put something in my mouth which [
had not said,

Shri Naushir Bharucha: I was read-
ing what is in his mind; not what 1s
in his mouth.

Shri Jagjivan Ram: I do not know
when he became a thought-reader.

Mr. Chairman: The hon. Minister
may conclude as early as possible.

Shri Jagjivan Ram: 1 have prac-
tically covered all the points.
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Shril B. C. Sharma (Gurdaspur): He
has not read the mind of Shri Bharu-
cha so far,

Shri Jagjivan Ram:
what is in his mind.

I also know

Qir, I am glad about this short dis-
cussion in the House. "I do not want
to repeat that we have taken good
care to see that commodities which
come into the daily use of the people
are not affected by the revision of the
rate structure. And the hon. Mcm-
bers might have seen 1t that these eu-
sential commodities have becen ex-
empted from the increase, and in
certain cases we are going to incur
further losses on account of conces-
sions given to those essential commo-
dities.

On the whole the couniry has re-
ceived the decision of the Government
well, as can be judged from the Mcm-
bers of the House and the Press out-
side. And I hope the Railways will
reccive all the co-operation in aug-
menting their revenues so tnat the
lecakages, wherever they occur, are
filled by the co-operation of the peo-
ple and the country.

Shri Rajendra 8S8ingh: Mr. Chairman,
the hon. Minister has replied to all
other aspects of the questions and
enquiries, but my simple enquiry has
not been answcred. By doing away
with a large part of the recommen-
dations of the Enquiry Committee, is
it not relevant to enquire whether
some rises in salaries and dearness
allowance of the railway workers,
which are due to them, shall be met?
On that aspect the Railway Minister
has been completely silent.

Another point was this; he has of
course referred to it but he hias not
cared to elucidate it. And that is
whether the revenues contribute
something towards capital expenditure
or not, He has admitted that the de-
preciation reserve is of the »srder of
Rs. 875 crores and at the same time
more would be taken because of the
rise in prices. Because, it has been-
very specifically mentioned that to
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reach the target the Railways will
have to spend Rs. 100 crores more,
just because there has been rise in
prices. This Rs. 375 crores plus the
Rs. 100 crores more, that is, Rs. 475
crores has to be met. And the
demands from the railway workers
for increase in their wages, dearness
allowance and certain other things
have not yet been squarely met by
the Railways. Those things are there.
What 1s the position if those demands
are to be met—and they should be
met—because, last time when the
Labour Minister was speaking, he raid
that in a developing cconomy there
cannot be any wage freeze for all time
to come; then there would be nflation
and rise in prices. Bul at the same
time the workers must get their dues
when they are due.

As I referred in my speech, the Pay
Commission 1s there, and the Enquiry
Report about the conditions of the
service, channel of promofions and so
on—all these things are with *ha hon.
Minister. So, naturally, if justice 1s
to be done to the causce of labour,
moncy would be needed. Whercfrom
would the money come? That was
my point, and it was not replied to.

Again, the whole country is «ware
that on the Railways we are having
a large number of accidents, so much
of accidents that every year the old
records are being beaten. And the
late running of trains is there. There
arc other causes for these things, but
the principal cause is the shortage of
staff. I know something about the
Railways; I might not be knowing so
much as the hon. Minister knows or
my hon. friend Shri Mathur knows;
but I know that where eight numbers
of staff would be needed for the cffi-
cient discharge of duties, only four
are provided, with the result that the
staff is overworked. But human
energy, human strength has certain
limitations. It cannot be over-
stretched indefinitely. So, if the
Railways have to run efficiently,
if we are to avert accidents,
and if we are to see that our trains run
in time and do not get so late, we
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have to have more staff. At least in
my part of the country the laie run-
ning of railway trains has become a
cause for gerious anxiety. Going from
Patna, the capital of my State, just to
North Bihar is more difficult than
coming from Patna to Delhi. These
things are principally due to the
shortage of staff. If you increase the
hands, naturally you will have to payv.
‘Wherefrom will you pay? That is my
question.

He will say three things are thcere.
Firstly, loan, which will have to be
borrowed from other couutries.
Secondly, internal savings and, again,
printing of cheap money or currency—
what you call deficit filnancing. As
regards loans, they do not depend up-
on your wishes. It depends upon the
international situation. So far as
savings are concerned, it is comraon
knowledge as to what the results Lave
been. Even in respect of the small
savings for which we have made so
much efforts and the Prime Minister
has made so wonderful appeals, and
for which a Deputy Minister has
recently been appointed, what is the
performance? Our performance is not
even 50 per cent. And so far as deficit
financing is concerned, it has :eached
a very dangerous point now. The
Finance Minister assured the House
that he would not resort to it unlcss
there is some imperative nec.ssity.
But if this thing is allowed iust to
pamper to the wishes of particular
feelings, what would happen? He
would be forced into such actions.
The string of taxations on the country
and the contribution it would make
to the rise in prices would bhe far
greater in dimensions and magnitude
than the increase or upward revision
of the freights.

So it was from these viewpoints that
1 had made my point. Though I huve
simply replied, I would request tihe
hon. Minister to tell me in advance if,
as suggested by the Pay Commission,
or as suggested by the Fourth Grade
Employees Enguiry Report, or us
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demanded-—and reasonably demand-
ed—by the trade union organisations,
he will meet those reasonable demands
of the workers or not.

There is one thing more which 1
have to mention, for which I crave
your indulgence. There has been
rise in the freight so far as 1ailwuy
freight is concerned. Even with that
codification 1t is only 100 per cent
more. But look at the prices. The
prices have gone up very high; the
general index of prices is over 400
compared to what it was in 1939.
Compared to the freight that was pre-
vailing in 1938, now the freight rute,
with that codification, would be only
100 per cent more. But so far as
the prices of commodities are con-
cerned, it has gone up by over 400
per cent. So can you say that because
of this 100 per cent rise in raiiway
freight, prices have gone up by more
than 400 per cent.

At the same time, as regards opera-
tion costs, my hon. friend Shri Naushir
Bharucha who is more competent to
speak on this subject said that econo-
my could be effected. True economy
could be effected. And for that, he
has some report of a Committee. But
I say, and I say it with all sense of
responsibility and restraint, that so
long as he would depend upon these
wooden-headed Railway Board, Gen-
eral Managers and all these officers,
who are so callous and indifferent to
their duties, to the interests of the
country, and to the interests of the
workers also, I can tell this House
that noc economy could be expected.

17 hrs.

I will give one example to illustrate
my point about extravagance. You
say that economy should be effected
in everything. What about these air-
conditioned rooms for officers. The
English people came from a cold coun=
try. They were not accustomed to the
climate of guch a tropical country.
They never used air-conditioned rooms
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or houses. 1 know in Gorakhpur not
a single General Manager or Resident
required an air-conditioned house.
But now, what to speak of General
Managers, even a Regional Superin-
tendent in my part o the country.
and, possibly, that is true of the whole
of this country, requirez an air.-condl-
tioned house. And for’ air-condition-
ing, Sir, we pay through our nose. We
are in such a grave crisis of foreign
exchange. ...

Mr., Chairman: The hon. Member
should conclude now. He is bringing
in the whole world.
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Shri Jagjivan Ram: He is speaking
about air conditioning.

Shri Rajendra Singh: Therefore, Six,
it is quite clear that so far as wastage
and extravagance are concerned dur
Minister should take particular cate.

Mr. Chairman: The discussion on
this motion has concluded.

17.62 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
4th September, 1958.





